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Shri Hem Barua: May I know if 
the attention of Government haN 
been drawn to a statement made by 
the Pakistan Foreign Minister, Mr. 
Bhutto, after the Indo-Pakistan talks 
at Rawalpindi that the question of 
impounded goods, cargoes and other 
propel't~' must be discussed simul· 
taneously with the discussion on 
Kashmir; if so, may I know how 
Government propose to resolve this 
deadlock created hy Pakistani intran-
sigence? 

Shri Manubhai Shah: At Rawal-
pindi this question had heen debated. 
The original statement of our Foreign 
Minister has been placed before the 
House. This clarifies to the House 
the attitude of the Pakistan Govern-
ment. Also, there is an expresRion 
of hope in that very communique 
that we shall be meeting again. Dur-
ing our talks at Rawalpindi they did 
not "llow any further progress on 
those matler.. But through dipl,-
rnatic channe1s and correspondence, 
al: these matters would he raised. 

Shri Hem Daru .. : Sir, that is not 
8 reply to my question, that it is in 
the communique. It is in the com-
munique, no doubt, but Mr. Bhutto 
has raised an obstruction and he has 
laid down a condition that this prob-
lem can be discussed simultaneously 
with the discussion on Kashmir. I 
just want to know-talks are going 
to take place, no doubt, in Delhi 
next-what is the modus operandi 
in view to resolve this deadlock. 

Shrl Manubhal Shah: May I, Sir, 
respectfully suggest that statements 
of individual ministers, however 

highly placed, cut out of context, 
which may appear in the short ab-
brevr~ted form, in the newspapers, 
should not be considered to super-
sede a joint communique issued bet-
ween two government.. We have 
also clarified here and at Rawalpindi 
that we d1d not find an atmosphere 
in which no progress was wanted 
by them or wanted by us. Therefore, 
we do hope in future through normal 
diplomatic channels and interna-
tional channels we may arrive at 
some solution. 

Shri Hem Barua: Hope doe. not 
resolve deadlocks. 

Mr. Speaker: He has suggested 
"most respectfully"; therefore, the 
hon. Member should accept it. 

Dr. L. M. Singhvl: We would like 
to know whether the Government 
have considered the possibility of 
sponsoring a proposal either for 
international arbitration or for 
reference of the whole question to 
an international tribunal? 

Shri Manubhai Shah: That stage 
has not arrived. 

Shrl P. Venkatasubbalah: In view 
of the fact that very important 
machinery that is required for exe-
cution of development projects such 
as hydro-electric and irrigation pro-
jects have heen held up in this 
impounded cargo, may I know whe-
ther this Government propose to 
take up with the countries from 
where the cargo has been imported 
to send some other machinery for us? 

Shri Manubhai Shah: That ques-
tion we have already taken up even 
before we went to Rawalpi·ndi. We 
havo taken up the question with the 
countries that have supplied these to 
have replenished Or got ,·eleasd. 

India United Mills, Bombay 
+ 

"76. Dr. L. M. Sinrhvi: 
Shri Karnl SinlhJl: 
Shrimati Maimoona Sultan: 

Will the Minister of Commerce be 
pleased to state: 

(a) whether Government have taken 
any ~teps to stabilise the working of 
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the India United Mills, Bombay; and 

(b) if so, the nature !hereof and the 
results achieved SO far? 

The Deputy Mlnlater ill tbe Ministry 
of Commerce (Sbrl Sbafl Quareshl): 
(a) and (b). A statement is I';d on 
the Table of the House. 

Statement 

MIS India United Mills Ltd., Bom-
bay ha sbeen taken over under the 
Industries Development and Regula-
tion) Act, 1951 and placed under the 
management of an Authorised Con-
troller. Loans totalling Rs. 212 
Lakhs have been advanced to the 
Mills by the Central and State Gov-
ernments. These loans have enabled 
the Authorise Controller (i) to pay 
arrears of wages and salary to 
workers and staff (ii) to pay part of 
past liabilities on account of cost of 
cotton and stores (iii) to purchase 
cotton and stores for about a month's 
requirement and (iv) to organise the 
sale of the cloth produced by the 
mills. 

As a result, about :!5 4housand bales 
of cloth have been delivered to the 
merchants; and orders for manufac-
turing cloth and yarn have been se-
cured for forward sale. By the end of 
January 1968, conditions of working 
in the mills and the dye works had 
improved considerably. There were 
hardly any lay-offs; and the number 
of looms not working was only 375 out 
of a total of 6145 looms. It is expect-
ed that completely normal working 
would be restored soon. In this short 
period, considerable improvement has 
been achieved in working of these 
mill. 

Dr. L. M. SIDehvl: We would like 
to know whether the inquiry institut-
ed into the affairs of this Compeny hu 
been subjected to a premature con-
cluRion Or has been closed and whe-
ther it is true that the person who was 
appointed Chairman of the Inquiry 
Committee was not even consulted 
before the Committee was constituted 
and he was appointed as Chairman? 

Sbrl Sball QaaresbJ.: The position .. 
that representations were made to the 
Government that the affairs of thiB 
mill were being mismanaged and it 
was under the Industries (Develop.. 
ment ·and Regulation) Act, 1951 that 
an Invest igution committee was appoin-
ted. Arter the investigation commit-
tee submitted its reports, the authoris-
ed controller was appointed under 
section 18. It is not a fact that no 
heed was paid to the investigation 
committee's report. 

Dr. L. M. SIDehvi: I did nlK ask 
whether heed was paid to the commit-
tee's report or not. I asked whether 
it is a fact that the Committee was not 
allowed to proceed and had to close 
its inquiry and whether the Chairman 
was not even consulted bcfore the 
Committee was constituted Or before 
he was appointed as Chairman. 

The Minister of Commerce (Sbrt 
Manubhai Shah): Everyone was con-
sulted before the Committee was ap-
pointed, telephonically as well 811 
through telegram. No committee is 
appointed without the consent of 
members, nor is it obligatory on mem-
bers to serve on committees if they 
are not consultpd. The report has 
been very comprl'hcnsivc ilnd the 
action is one of the promptest in ap-
pointing an authorised controller to 
see that the mills are running at a 
prnfit. 

Dr. L. M. Slnghvi: May I know 
whether the Government propose to 
take any steps against the previous 
management in the light of the find-
ings in the report of the Committee 
and whether a uniform policy in 
similar matters is being evolved, or 
has been evolved. 

Sbrl Mannbhai Shab: I may sub-
mit to the House, as I had occasion to 
say in the past, what the hon. Mem-
ber has suggested is the function of 
the Company Law Administration. 
Because, this Committee does not get 
into the day-to-day accounts, or de-
falcation or malpractices of the· 
management throughout the yea ... _ 
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What we can do is to consider whether 
it is in the public interest to run this 
factory SO that employment and pro-
duction can continue, as far as the 
industry is concerned. The other in-
quiries are not ruled out. I can 
assure the hon. Member that if any 
default is found as a result of audit 
or other inquiries by the Company 
Law Board, nobody will be spared. 

8hri A. P. Sharma: Now that the 
hon. Minister has stated that this mill 
has started running well, is there any 
intention on the part of the Govern-
ment to hand it back to the previous 
owner? 

Shrl Manubhai Shah: No, Sir. 
may inform the House that We are 
contemplating a Bill, which would be 
coming before the House very soon, 
enabling the Government under the 
Industries (Development and Regula-
tion) Act, and if necessary by 8'mend-
ment in the Companies Act, to take a 
controlling interest in such factori(!s 
which we think are worth having or 
worth taking over, instead of handing 
over the factory back to the manage-
ment. 

Shri D. N. Tiwary: May I know 
whethrr after the taking over of the 
mill there has been any retrenchment 
or any labour has been rendered sur-
plus? 

Shri Shaft Quareshl: When this 
mill was taken over 850 looms were 
not working. Now only 37"5 looms 
are not working. We hope that with-
in a month's period the mill will 
start working. 

Shrl D. N. Tlwary: Was there any 
retrenchment or any labour was dec-
lared surplus? 

Shrl Shall Quareah.l: No, Sir. 

Shrt Bh8(Wat .lba Azad: May 
know whether the Industries (Deve-
lopment and Regulation) Act, under 
which this mill has bel!n takl!n over, 
providps only for the granting of 108ns 

-in this case, about Rs. 100 laths-to 
put the mills straight and then hand 
it back to the management for running 
or does the Act stipUlate or prescribe 
tlrat action should be taken (0 go into 
the past lapese on the part of thl! 
managl!ment which gave rise to such 
mismanagement, causing so much of 
suffering to the workers connected 
with the Mills? 

Shrl Manubhal Shah: As the HOUle 
is aware, we have amended the In-
dustries (Development and Regula-) 
tion) Act last session and Govern-
ment haVe taken power to hold such 
mills for fifteen years-three times of 
five years at a time. Government can-
not hold it beyond fifteen years; it 
h·as to hand it over. Therefore, as I 
stated in reply to a question by an-
other hon. Member, we are bringing 
in an amendment to take over the 
controlling interest so that the pro-
perty vests in Government as a majo-
rity shareholder. 
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Sbrl Dajl: Has the investigation re-
veoaled any criminal mismanagement 
on the part of the pagt management 
and, if so, is any action being contem-
plated against the management for 
this ,tate of affairs? 

Shrl Manubhal Shah: We have 
laken action in N agpur against the 
Model Mills management; we have 
taken action against another two mil-
lowners, There is nobody to be spar-
ed, This is still under investigation: 
this h'as just started, The inquiries 
are going on In the Company Law 
Board, As I haVe already assured the 
han, Member, if we found that there 
are any serious errors of defalcation, 
action will be takell, 

Coliaboration with Czechoslovakia 

+ 
'478. Shri Bhagwat Jha Azad: 

Shri M, L. Dwlvedl: 
Shri S. C. SamaDta: 
Shri Subodb Hausda: 
Shri p, C. Borooab: 
Shrlmatl Savltrl Nigam: 
Shri KarDi Slnrbjl: 
Shri P. R. Chakraverti: 
Sbri K, N. Tiwary: 

Will the Minister of Indalltry be 
pleased to state: 

(a) whether the attention of Gov-
ernment has been drawn to the state-
ment made by the Czech Deputy Min-
ister for foreign trade in Ranchl on 
tne 19th December, 1965 to the el!ect 

that Czechoslovakia is prepared to 
collaborate with India In the erection 
of two more Heavy Machine Tool 
plants, one tractor factory, two big 
special foundries and one steoam power 
plant of 110 megawatt capacity; 

(b) if so, whdher any negotiations 
are under way to take advantage of 
this offer; and 

(c) the terms on wihch the offer 
Iras been made? 

Tbe Minlstr of State In the Minis-
try of Industry (Shri Blbhudendra 
Misra): (a) Yes, Sir, 

(b) The statement by Czech De-
puty Minister for foreign trade refers 
to the projects on which a tentative 
agreement about Czech collaboration 
has already been reached. This is no 
new offier but simply an elucidation 
of the utiliS'ation of Czeohoslovakian 
loan offered to Government o'! India 
in May 1964. 

Since the signing of loan agreement 
there haVe been meetings between 
Ministry of Industry representatiyes 
and Czech technical expert teams, 

While in respeCt of some projects 
most of the studies and n~otiations 
have been completed, other projects 
are still under study and further ne-
gotiations may be necessary. 

(c) The Czech. Government have 
extended a credit of Rs, 40 crorcs to 
the Government of India under the 
Second Agreement on Econ'omic Col-
laboration for various industrial pro-
jects. The terms and conditions of 
the Credit are contained in the Agree-
ment dated 11th May 1964 a coPy of 
which is available in the Parliament 
Library, Brielly, the Credit in ques-
tion is repayable in twelve years in 
the case of plants and supplies and 
eight years in the case of components; 
the first instalment of repayment com-
mencing one year after IInal invoice. 
The rate of interest payable on the 
loan is 21% per annum. 




